FORMA
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF NEWFER INDIA PRIVATE LIMITED

1. | Name of corporate person NEWFER INDIA PRIVATE LIMITED
2. | Date of incorporation of corporate 12/02/2025

person
3. | Authority under which corporate ROC Delhi-l

person is incorporated/ registered
4, | Corporate Identity Number / Limited U74909DL2025FTC442450
Liability Identity Number of Corporate

Person

5. | Address of the registered office anc Registered & principal off.: Flat No 1522, 15" Floor,
principal office (if any) of corporate B, Devika Tower, Nehru Place, South Delhi, New
person Delhi, India- 110019

6. | Liquidation commencement date of 30/03/2026
corporate person

7. | Name, Address, Email Address, Liquidator’s Name : Sanjeev Kumar
Telephone Number and The Address: Office No. 201, 3rd Floor, Above Ashadeep
Registration Number of The Collections, Datta Mandir Road, Near Dange Chowk,
Liquidator Thergaon, Pune, Maharashtra-411033

Email Id: liquidatornewfer@gmail.com
Mobile No.: +919665022275

Registration Number:-
IBBI/IPA-002/IP-N01202/2021-20122/13996
8. | Last date for submission of claims 29/04/2026

Notice is hereby given that the NEWFER INDIA PRIVATE LIMITED has commenced voluntary
liquidation on 30/03/2026.

The stakeholders of NEWFER INDIA PRIVATE LIMITED are hereby called upon to submit a proof of
their claims, on or before 29/04/2026, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means. The proof of claim to be
submitted in the prescribed form which can be downloaded from following link:
hitps://ibbi.gov.in/home/downloads

Submission of false or misleading proofs of claim shall attract penalties.

Sanjeev Kumar
Liquidator for NEWFER INDIA PRIVATE LIMITED
Reg. No. : IBBI/IPA-002/1IP-NO1202/2021-2022/13996
Date: 03.04.2026
Place: Pune
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[In terms of Paragraph 8.8 and 10 of the Reserve Bank of India (Non-
Banking Financial Companies — Acquisition of Shareholding or Confrol)
Directions, 2025 (hereinafter refermred to as “the Directions”} beaning
reference No. RBI/DOR/Z2025-26/340 DOR.HOL.REC Z59/16.
13100202526, dated November 28, 2025]

This notice is baing iIssued jointly by Navyug Fin-5ec Private Limited {the
"Company™} along with Qrental Structural Engineers Private Limited and
Mr, Vikas Mohan [collectively referred fo-as " Acquirer "), and Mrs. Anju
Gupta & other {"Transferor”™) pursuant o the Directions,

BACKGROUND

MNAVYUG FIN-SEC PRIVATE LIMITED iz a non-deposzit taking Mon-
Hanhmg Financial Company (NBFC) ragistared with the Resarva Bank
af India (RBI) under Certificale of Registration No. B.14.01874, dated
19th September 2000. Bearing Corporate Identity Number (CIN)
UET120DL1996PTCOE129, its registered office is siluated at B-1/22,
Plot No, 4, Sector-11, Dwarka, MNew Delhi-110075, The primary
objeciive of the Company is to provide various financial services, such
az providing loans and advances, and acquiring stocks, equities, and
debis issued by the government or any other local authority,

The Transferors
(Sellers):

The Acguirer
{Investor 1)

The Acquirer
{Investor 2 I Nominea):

Mr. Vikas Mohan will
be acquiring only one
equity share of the
Company, acling as a
nominea of Orlental
Struclural Engineers
Private Limitad,

Driental Strucfural
Engineers Private Limited
i a company incorporated
under Indian Companies
Act, 1856 having CIN
Number UT42100L
1971PTC005G80 and
having its registered
office at OSE Commercial
Block, Hotel ALOFT,
Asset SB, Aerocity,
Hospitality District, 1G]
Birpart, Mew Delhi South
West Delhi DL IN 110037,
Itis a leading player in the
Indian infrastructure
sector, boasting over five
decades of experience
withrexpertisa In ghways,
roads, airfialds, real
estate, haspitalily,
industnal, and logistics
infrastructure,

The Transferors
comprise the existing
shareholders of the
Campany, Including
Anju Gupta, Ajay Jha,
Chandresh Gupla,
Sonam Gupla, Bharat
Jha, Gayatri Jha, and
other individual
shareholders, who
collectively hold the
shares proposed o
betransfarrad.

Proposed Transaction:

The Proposed Investors inlend to acquire the entire equity share capital of
the Company from the existing shareholders through a secondary
purchase and Appoint of Mr. Vikas Mohan as Direcior of the Company.
(hereinafter referred to as the *Proposed Transackion™)

The Proposad Transaction will result in (1) a change of more than 26% in
the shareholding of the Company, and (i) a change of mora than 33% in
the composition of the Board of Directors of the Company. Accordingly,
prior approval of the Reserve Bank of India ("RBIT) is required under
Regulation & and 7 of the applicable Directions.

The Proposed Transaction is driven by the strategic intenl of the
Proposed Invesiors to invest in high-gualily businessas operating in
attractive and high-growth seclors, including the hnancial services sactor,
For the Company, the transaction is expected to enable a complete
transition in cwnership, sirengthen its capital base, and support its fufure
growth and expansion plans.

RBl Approval:

In terms af the Directions, the RB| has, by way of its letter dated March 25,
2026 issued to the Company, bearning reference no DEL.DOR,
NBFCEL.Mo.S 2923 /24-03-041 /2025-2026, provided its pricr written
approval for secondary sale of shares by the Transfercr, resulting in a
change in the shareholding of the Company of more than 26%. The RBI
has also approved the appointment of addiicnal directors o the boand of
the Company by the Proposed Investors, pursuant o the Proposed
Transaction.

The: Proposed Transaction will be effected upon fulfilment of various
agreed upon conditions precedent and the expiny of 30 {thirty) days from
the data of publication of this public notice, In accordance with provisions
of Paragraph 8 Sand 10.

Any person seeking any clarnfication(s) andlor having any abjectionis) to
the Proposed Transaction may write to the Company within 30 {thirty)
days from the date of this notice, addressed to Mr. Om Prakash Kandaoi,
Director at the registered office address of the Company or email at
navyug_finsec@rediffmall.com

A copy of this notice is also available al the registered office of the
Company

Sdi- Sd/-
NAVYUG FIN-SEC PRIVATE LIMITED Mr. Vikas Mohan
S/~ Sdi-

Oriental Structural Engineers Private Limited Mrs. Anju Gupta & other
Date: 03.04.2026
Place: Delhi

%0 o

epaper.jansatta.com

KAJARIA CERAMICS LIMITED

[CIN: L26924HR1985PL.C056150]
Registered Office: SF-11, Second Floor, JIMD Regent Plaza, Mehrauli
Gurgaon Road, Village Sikanderpur Ghosi, Gurgaon, Haryana-122001,

Phone +91-124-4081281
Corporate Office: J-1/ B-1 (Extn.), Mohan Co-operative Industrial Estate,
Mathura Road, New Delhi- 110044
Phone: +91-11-26946409, Fax: +91-11-26946407

Website: www.kajariaceramics.com E-mail: investors@kajariaceramics.com
NOTICE
¢‘Saksham Niveshak”’

Second 100-Days' Campaign -

In line with the objectives of the Niveshak Shivir and the Investor
Education and Protection Fund Authority’s (“IEPF Authority”) broader
mandate of investor education, awareness and facilitation, the IEPF
Authority has launched the Second 100-Days' Campaign - ‘‘Saksham
Niveshak’’ from April 1, 2026 to July 9, 2026, focusing on shareholders
whose dividends remain unclaimed, with the emphasis on Know Your
Client (“KYC”) updation and related compliance measures.

In this regard, Kajaria Ceramics Limited ("'the Company’’) has initiated
Second 100-Days' Campaign- ‘‘Saksham Niveshak’” and this notice is being
issued by the Company as a part of the aforesaid campaign.

All the shareholders who have unpaid/unclaimed dividend or those who are
required to update their Know Your Client (“KYC”), Bank/Nomination details,
etc., are requested to download the KYC updation forms from the Company’s
website at https://www.kajariaceramics.com/share-holder-query.php and
submit the duly filled and signed form along with KYC documents to the
Company’s Registrar and Share Transfer Agent at below mentioned address:

MCS Share Transfer Agent Limited

179-180, DSIDC Shed, 3rd Floor,

Okhla Industrial Area, Phase-1, New Delhi -110020
Email Id: helpdeskdelhi@mecsregistrars.com

Tel No.: 011-41406149-51

Further, shareholders holding shares in dematerialized form are requested to
contact their respective Depository Participant to update the KYC,
Bank/Nomination details, etc.

This campaign is specifically to reach out to the shareholders to update their
KYC, Bank/nomination details and to claim their unpaid/unclaimed
dividend and also to ensure timely receipt of dividend, so as to avoid
transfer of shares and dividend to the IEPF Authority.

For any assistance regarding Second 100-Days’ Campaign-
‘“‘Saksham Niveshak’’, you may contact to the Company at
investors@kajariaceramics.com.

For Kajaria Ceramics Limited
Sd/-
Place: New Delhi Vinit Kumar

Date: April 1,2026 General Counsel & Company Secretary
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FORM NO. NCLT. 3A
Advertisement detailing petition
[see rule 35]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL, ALLAHABAD BENCH
AT UTTAR PRADESH
In the matter of
Section 230(1), 66 and 18 of The Companies Act, 2013
AND
In the matter of
BENNETT ALUMNI ASSOCIATION
C.P. (CAA) no. 2/ALD/2026
Connected with
C.A. (CAA) no. 31/ALD/2023

M/s BENNETT ALUMNI ASSOCIATION
CIN: U80904UP2022NPL172597
Registered Office: Plot No. 8 - 11, Kasna Techzone-lI|
Greater Noida, Gautam Buddha Nagar, UP-201310
............ Petitioner Company

NOTICE OF PETITION

A petition under section 230 read with Section 66 & 18 of the Companies
Act, 2013, for conversion of the company from a company limited by
shares into a company limited by guarantee without share capital, was
presented by the Petitioner Company on the 23rd day of January 2026,
and the said petition is fixed for hearing before Allahabad Bench (Uttar
Pradesh) of National Company Law Tribunal on the 7th day of May,
2026. Any person desirous of supporting or opposing the said petition/
application should send to the petitioner’s advocate, notice of his
intention, signed by him or his advocate, with his name and address, so
as to reach the petitioner’s advocate not later than ‘two days before the
date fixed for the hearing of the petition/application. Where he seeks to
oppose the petition/application, the grounds of opposition or a copy of
his affidavit shall be furnished with such notice. A copy of the petition/
application will be furnished by the undersigned to any person requiring
the same on payment of the prescribed charges for the same.
Dated this the 2nd day of April, 2026.

(Sd)

UMMEED HOUSING FINANCE PVT. LTD
CIN: U64990HR2016PTC057984

u M MEF B} Registered office at: Unit 2009-14,20th Floor, Magnum Global Park,

Golf Course Extension Road,Sec-58, Gurugram (Haryana)-122011)

NOTICE OF SALE OF IMMOVABLE PROPERTY BY PRIVATE TREATY TO THE BORROWER
UNDERRULE 8 AND 9 OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002

Notice is hereby given to the public in general and in particular to the borrower (s)/co-
borrower (s) and guarantor (s) whose details are given in below mentioned that the
below described immovable property mortgaged/charged to the secured creditor the
physical possession of which has been taken by the authorised officer of M/SUmmeed
Housing Finance Pvt. Limited secured creditor on 25.02.2026, sale auction notice
dated 26.02.2026 & auction was held/scheduled on 31.03.2026.lt is pertinent to inform
you that above said auction failed/remain unsuccessful due to the reason “nobody
turned up” by the financial institution. Pursuant to the said publication of the sale
notice, now an intended/proposed buyer has approached to financial institution and
offer to purchase the secured asset as per the below schedule property therefore, the
financial institution hereby inform, intimate, give notice of 07 days (as being the second
sale) and call upon you the addressees to clear the dues /outstanding amount i.e
Rs.11,01,141/- as on 24.02.2026 plus further interest and others charges from
25.02.2026, within the period of 07 days. In case of failure to clear above
dues/outstanding amount, the secured asset shall be sold to the mentioned/proposed
buyer by way of private treaty (as prescribed under the provision of rule 8(5)(d) of
security interest enforcement rules, 2002 on as is where is and whatever there is basis
and along with the existing encumbrances, if any therein.
Pls note:- in case of any shortfall (after adjustment of above sell proceed) shall be
recovered from you addressees as per the securitisation and  reconstruction of
financial assets and enforcement of security interest act & security interest enforcement
rules, 2002.

DISCRIPTION OF BORROWERS AND MORGAGED PROPERTY
1.SANNI RATHAURS/O PAPPU THAKUR (BORROWER) 2.DARSHIKA ARYAW/O SANNI RATHAUR
(CO-BORROWER) BOTH ABOVE RESIDING AT-NEAR BALAJI MANDIR, HALLU SARAI, SAMBHAL,
UTTAR PRADESH-244302
INRESPECT OF THE SECURED/MORTGAGED PROPERTY OF HOUSE AREAMEASURING 49 SQ.
YRDS, |.E. 40.96 SQ. MTRS. SITUATED AT MOHALLANAUN WALA CHADAUSI, TEHSIL-CHANDAUSI,
DISTRICT- SAMBHAL, UTTAR PRADESH. BOUNDED AS: EAST-ROAD 10 FEET WIDE, WEST-

RUINS OF NANHU MAL, NORTH-HOUSE OF OM PRAKASH, SOUTH-PLOT OF OM PRAKASH
IFANY QUIRY PLEASE CALL TOMR. GAURAV TRIPATHI ON MOB-9650055701

Date: 03-APRIL-2026 Sd/- Authorized Officer Mr. Gaurav Tripathi Mob-9650055701

DEUTSCHE BANK AG
Appendix IV [Rule 8 (1)) POSSESSION NOTICE

Whereas, the undersigned baing the authorized officer of Deutsche Bank AG, India
("Bank’) kaving its registered office al Ground & 1410 Floor, Hindustan Times House
18-20, K.G Marg, Mew Dathi=110 001, The underzigned under the Securifizabion and
Reconstruction of Financial Assets and Enforcement of Security Interast Act, 2002
ardd in exercise of powers conferred under Section 13(12) read with rule 3 of the Securily
Inferest {Enforcement) Rules, 2002 izsued a demand nofice dated 16th January, 2025
calling upan the borrower Vineataz Exports Pvt Lid (“Barrower”), Madhu Mawandia .
Bimal Mawandia , Vinay Mawandia, Bijay Mawandia, Uma Mawandia & Yikash
Mawandia, to repay the outstanding amount as mentioned in the nolice baing Rs.
5.84,05,803.95/- (Rupees Five Crores Eighty-Four Lacs Five Thousand Eight
Hundrad Three and Paisa Ninaty Five Only) as on 16.04.2025 and further interast at
conlractual rales on the aforesaid amounl, Incidantal expenses, cosls, charges atc
incurred and accruing on daily basis thereafter till the date of payment and { or realization
within 60 days from thie date of receipi of the ssid nofice.
The Borrowar mantioned hareln above having failed 1o rapay the amount in full as
mentioned In 13(2) Is hersby given to the Borrower | Co-borrower mentioned
heremabove in particular and {0 the public in general that undersigned has taken
symbolici constructive possessionof the property described herakn baiow in exercise
of the powers conferred on him'herunder Seclion 13(4) of tee said acl read with rule & of
the said acton this 02nd Day of Apnl, of the year 2026
The Borrower in particular and the public in general is heraby cautioned not to deal
with thi property and any dealings with the proparty will be subject 1o the charge of
the Bank for an amount of Rs. 5,84,05,803.95/- (Rupees Five Crores Eighty-Four
Lacs Five Thousand Eight Hundred Three and Paizsa Minety Five Only) as on
16.01.2025 and Interast theraan,

Description of the Immovable Property
All that the property being :- All the piece and parcel of residential house bearing
Ma. 175 °A", constructed on Plol area of 832 3q. Yards, with covered area of 10877
3q. Fl., siluated in the residential colony, known as SUSHANT LOK, Phase-l, in
and around Village Sarhaul, Chakarpur, Salokhra. Kanhai, District, Gurgaon
(Haryana) which 15 bulled and bounded as. On The Narth ; Land, On The South
Road, On The East : Plot No. A-174 *A°, On The West : Plot No. A-176 "A” /

Date:03.04 2026 YVishal Charan

TATA CAPITAL HOUSING FINANCE LTD
Registered Off.; 11th Floor, Tower A, Peninsula Business Park, Ganpatrao
Kadam Marg, Lower Parel, Mumbai - 400013
Brach Address: B-25, 1at & Znd Fioor, Above HDFC Bank, Lajpal Magar -
2, MNew Delhi - 110024

Loan Account No: TCHHL0362000100195913,
TCHIN0362000100191295, TCHHF0362000100198130.

‘Motica ks haraby given o the public in genaral and in particular to Late Mr. Kamal Ahuja
Sl Jai Krishan Ahuja Through her Legal Heirs (as Borrower} and Mr. Raghavw Ahuja
Sio Late Mr. Kamal Ahuja — (Co Borrower | Legal Heir) and Mr, Madhav Ahuja Slo Late
Mr. Kamal Ahuja (Legal Helr), and thair legaf hairsreprasentativas, that the Autharised
Cificer of TATA Capifal Howsing Finance Lid, (TGHEL), by following dus procedurs under
SARFAES! Act 2002, has taken the Physical Possession of the Immavable Property, mare
particularly described in Schedule A below, as mortgaged with TCHFL. Despite giving
several nolices you have failed! neglecled to remava invenlory lying in the sa2id premises
Hence, vide this notice you are given last chance to remove the inventory lying in-ithe
Immovable property within 07 (Sewven) days from the date of publication of thes nofics,
failing which the Authorised Officer shall proceed with disposal of the inventory according
to merl. The Authorised Officer and TCHFL shall nof be hedd responsible for the same
Plaasa nota that wa have sdentified the buyer for safing the lying inventory at the proparty,
[here is no response from your side we will disposs of the propery fo recover our dues

W

TATA

Schedule = A

Ali piece & parcsds of Built up Entire 2nd Floor, without termace rights, measuring 200 50
Yards. Alongwith 1/4th undividad shareof parking space at stll area (balow ground Fioor)
i.e one caringide and one car cudside, out of freehold property bearing no. 319, dlong with
proportionate undivided, indivisible and impartial cwnaeship rights = the undemeath [and
share 22.5% measurmng 200 5q. Yards, with siructure situsted st East Patel Magar, Mew
Delhi. (*mergaged progedy”)

PSS

Place: Delhi Sdi- Authorized Officer
Dateﬁlﬂ#.zniﬁ Tata Capital Housing Finance Lid.
/ =
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FORM A )
PUBLIC ANNOUNCEMENT
[Regulztien 14 of the Insolvency and Bankruptey Board of Indla
{Woluntary Liquidation Process) Regulations, 2017T)
FOR THE ATTENTION OF THE STAKEHOLDERS OF NEWFER INDIA PRIVATE LIMITED

1. | M@ af comarabe person NEWFER INDIA PRIVATE LIMITED

(SWATI SURHATIA) (KUNAL SURHATIA)
Advocates for the Petitioner Company
NNS LEGAL LLP
14, Second Floor, Arjun Nagar, New Delhi-110029
Email: nnslegal2023@gmail.com
Ph. +91 93544 26744

AMBIT FINVEST PRIVATE LIMITED

Gorporate OIf: Kanakia Wal Street, Sth fioor & 506-510, Anoher-suna Road, Andhen East, Mumbal-4+00093
Bramch Of; 2nd Fioor, Fiod Number 1, OLF Indistris Arez, Near Mati Nagar Metro Station, Aoti Magar, Deli 110073
POSSESSION NOTICE (For Immovable Property) (Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)

Whereas the undersigned being the authorized officer of Ambit Finvest Private Limited Having its registerad office at Ambit House,
449, Senapati Bapat Marg, Lower Parel. Mumbai - 40001 3, Corporate office at Kanakia Wall Street - Sthfloor, & 506-510. Andheri-
Kurlz Road, Andheri East, Mumbai-300023, under Securifisation and Beconstruction of Financial &ssels and Enforcement ol
security Interest &ct, 2002 {54 of 2002), andin exercise of powers conferred under Section 13 {12) read with Bule 3 of the Security
Interest (Enforcement) Rules, 2002 issuad Demand Mofice dated mentioned hereunder calling upon the following bormowers to
repay the amount mentioned in the notice being alzo menticned hereunder within 60 days from the date of receipt of the said notice,
The foliowing borrowers having failed fo repay the amount notice is hereby given to the following borrowars and the and the public
in general that undersigned has taken possession of the proparties describad herein below in exercise of powers conferred on him
under sub section (4) of section 13 of the Act read with Rule 8 of the Security Interast (Enforcement) Rules, 2002

—+— AMBIT Finvest

. | i oarpa 2022025
Place: Gurugram, Haryana For Ummeed Housing Finance Pvt. Ltd Place: Delni Authorized Officer Deutsche Bank AG| | E:rl:.;.?,[ i ddomne: ARl
3. [ Awthonty undes which corpatate RO Diedhll

Phoenix ARC Limited

Phoenix ARC (Formerly Known as Phoenix ARC Private Limited) REGD. OFFICE: 3rd Floor | Wallace Towers

(earlier known as Shiv Building) | 139/140/B/1 | Crossing of Sahar Road and Western Express Highway
| Vile Parle (E), Mumbai - 400 057 (T): 022 - 68492450, (F): 022-67412313
CIN: U67190MH2007PLC168303 EMAIL: INFO@PHOENIXARC.CO.IN WEBSITE: WWW.PHOENIXARC.CO.IN

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice For Sale Of Inmovable Assets Under The Securitization And Reconstruction Of Financial Assets And
Enforcement Of Security Interest Act, 2002 Under Rule 8(5) Read With Proviso To Rule 9(1) Of The Security Interest
(Enforcement) Rule, 2002.

Notice Is Hereby Given To The Public In General And In Particular To The Borrower (S) And Guarantor (S) Whose Details Are Given
In Below Mentioned Table That The Below Described Immovable Property Mortgaged/Charged To Phoenix ARC Ltd.(Formerly
Known As Phoenix Arc Private Limited) (Acting As Trustee Of Phoenix Trust - Fy 23-10) (To Be Referred To As “Parc”) The
Secured Creditor, The Physical Possession Of Which Has Been Taken By The Authorised Officer Of Parc On 8th August 2025
Pursuant To Assignment Of Debt In Its Favour Vide An Assignment Agreement Dated 20.09.2022 By Poonawala Housing Finance
Limited (Phfl) (Presently Know As Grihum Housing Finance Limited), Will Be Sold On “As Is Where Is”, “As Is What Is”, And
“Whatever There Is” For Realization Of Company Dues.

Description Of The Immovable Property With Known Encumbrance, If Any: All That Piece And Parcel Of Mortgaged Property Of
Plot No. 26/3, Khasra No. 366/1, Measuring Area - 109.62sq. Mts. Situated At Braj Bihar Colony, Mauja Ukharra Tehsil & Dist. Agra..
More Particularly Described As:- All That Piece And Parcel Of Mortgaged Property Of Plot No. 26/3, Khasra No. 366/1, Measuring Area
- 109.62sq. Mts. Situated At Braj Bihar Colony, Mauja Ukharra Tehsil & Dist. Agra. Boundary Details: East:- Rasta 20feet Wide,

Description Of Immovable Property / Properties Morigaged : ALL THE PIECE AND PARCEL OF THE PROPERTY BEING
FREEHOLD RESIDENTIAL PLOT AREA MEASURING 245 50. YDS, |L.E. 204.84 0. MTRE. OUT OF KHASRA NO. 190 VILLAGE
MILAK LACHCHHI , PARGANA & TEHSIL DADRI DISTT. GAUTAM BUDH NAGAR, UTTAR PRADESH-203207. BOUNDED AS
FOLLOWS : EAST : RASTA 18 FT. WIDE & REMAINING PORTION OF SAID PROPERTY NORTH : RASTA 10. FT. WIDE WEST: RASTA
8. FT. WIDE SOUTH: REMAINING PORTION OF SAID PROPERTY

The borrower in particular and tha putlic. in ganeral are heraby cautionad not to deal with the property and any dealings with the
proparty will be subject tothe Charge of Ambit Finvest Private Limited for an amount mentionad herein above and interest tharean,
The borrowars attention is invited to provisions of sub-section (B) of section 13 of tha Act, in respect of time available, to redesm
the securad assels

Cate :03.04.2026. Place; UTTAR PRADESH

Sd’- A thorised Officer - Ambit Finvest Private Limidtad

YES BANK LTD

J YES BANK Ragistared Offica: Yes Bank Houze, Westom Exprass Highaay, Sanlacruz (E), Mumbal - 200055
Branch Office : 150 Fioar, Word Trade Tower, Sec<16; Noids- 201301

[Rule - 8(1)] POSSESSION NOTIGE

Whereas, The undersigned baing the Authorized Officer of YES BANK Limitad under the Securibization & Reconstruction of Financial Assets
and Enforcement of Security InterestAct, 2002 (54 of 2002) and in exercise of the powers confermed under secton 13(12) read with Rube 3.0f
the Security Interest (Enforcement) Rules 2002, issued a demand natice mantioned below, caling upon the borrower in the below aceount o
repay the amountmenboned in the nofice and interast thereon, within &0 days from the date of receipt of the said notice,

The Borrower and Guarantors hawing failed to repay the full amount, notice is hereby given to the Borrower, Guarandors and the pubiic in
ganaral thal the undersignad has taken possession of the properties described herain balow in exenciss of powers canferrad an him under
Saction 13(4) of the said Act read with Rule 3 of ihe sakd Rules on the date mentioned against each account

Thi Borrower and Guarantors v particular and the pubds in general is hereby cautionad not to deal with the said property and any dealings
with the sad properties will b subgect bo the charge of YES BANK Limited for balancs oulstanding amount as mentioned below and inferas!
fhereod.

The Borrower's atlention is invited ko provisions of sub-section (8)of Section 13 of the Actin mapect of Bme available, (o redeem the secured
assels

Name of the Borrower/ Co-Borrowers/ Demand Notice Date & Amounl Date of Possession West:- Other Property, North- Other Property, South- Other Property.
Guaraniors & Loan Account Number | 19.12.2025. Rs. 29,36,000.30/- (Rupees Twenty Nine Lakhs | Type of possession 1. DATE & TIME OF E-AUCTION 1. RESERVE PRICE
T.JATAN SINGH 2. MR. ROHIT NAGAR | Thirly Six Thousand and Thirty Paisa Only) & Rs. 8713897/ [~ oy na op0g BORROWER/S & GUARANTOR/S NAME & | 2. LAST DATE OF SUBMISSION OF EMD 2. EMD OF THE
3. MRS. RESHAM DEVI. (Rupees Ninety Seven Thousand One Hundred Thirty Mine and ~Tomoie. ADDRESS 3. DATE & TIME OF THE PROPERTY PROPERTY
LAN: DELOODGODD92012 & Seventeen Paiza Only) aggregate amounting to Rs. Pakirublan INSPECTION 3. BID INCREMENT
DELOO0000093300 30,33,139.47/- {Rupees Thirly Lakh Thirty Three Thousand 1. SUBHASH Nai Abadi Chhota Ukharra Rajpur | 1) E-AUCTION DATE: 12TH MAY 2026 | Reserve Price
l':'\l_r_rE_ Hnrhdred Thirl'!r Ifhﬁ mhf_qﬂm_ﬁisﬂ En!!J Chungi,282001 Also At Subhash Plot No- 26/3 , | Between 12:00 Pm To 01:00 Pm And With | Rs. 19,88,300/- (Rupees Nineteen Lakh

Khasra No- 366/1 Situated At Braj Bihar Colony ,
Mauja Ukharra Tehsil & Distt Agra Agra Pin 282001
3. SARITA SUBHASH Nai Abadi Chhota Ukharra
Rajpur  Chungi, 282001

Loan Account No: HF0094H20100038

Total Outstanding: Rs. 15,60,500.65/- (Rupees
Fifteen Lacs Sixty Thousand Five Hundred And .
Sixty Five Paises Only) Due And Payable As Of | 20TH April,2026 Between 11.Am To 4 (RUPEES TEN THOUSAND ONLY) &
22/07/2022 With Further Interest. P.M (IST) IN SUCH MULTIPLES.

Eighty Eight Thousand Three Hundred
Only)

EMD

Rs. 1,98,830/- (Rupees One Lakh
Ninety Eight Thousand Eight Hundred
Thirty Only)

BID INCREMENT - RS. 10,000/-

Unlimited Extension Of 5 Minutes.

2) LAST DATE FOR SUBMISSION OF
EMD With Kyc Is 11th May,2026 Up To
7:00 PM. (IST)

3) DATE OF INSPECTION:

The Earnest Money Has To Be Deposited By Way Of Dd In Favour Of “PHOENIX TRUST-FY23-10”, Payable At Mumbai Or NEFT/RTGS In The
Current Account: 0446262338; Kotak Mahindra Bank Limited, Branch: Kalina, Mumbai, IFSC CODE: 'KKBK0000631.

The Borrower’s Attention Is Invited To The Provisions Of Sub Section 8 Of Section 13, Of The Act, In Respect Of The Time Available, To Redeem The Secured Asset.
Public In General And Borrowers In Particular Please Take Notice That If In Case Auction Scheduled Herein Fails For Any Reason Whatsoever
Then Secured Creditor May Enforce Security Interest By Way Of Sale Through Private Treaty.

In Case Of Any Clarification/Requirement Regarding Assets Under Sale, Bidder May Contact (Mr. Rahul R +91 9567626050) And Ms.
Laxmi Singh (+91 8655653343)

For Detailed Terms And Conditions Of The Sale, Please Refer To The Link Https://Phoenixarc.Co.In?P=7022 (URL Link) Provided In Phoenix
Arc Limited’s Website |.E. Www.Phoenixarc.Co.In And/Or On Https://Bankeauctions.Com.

Place: AGRA
Date: 03.04.2026

Sd/- Authorised Officer
PHOENIX ARC LIMITED, (Formerly Known as Phoenix ARC Private Limited)
(ACTING AS A TRUSTEE OF PHOENIX TRUST FY23-10)

SHUBHAM HOUSING DEVELOPMENT FINANCE CO. LTD.

— Corporate Office ; 425, Udyog Vihar Phase IV, Gurgaon-122015 (Haryana)
5 h u h h a 18] Ph. 0124-4212530/31/32, E-Mall : customercare@shubham.co Website : www.shubham.co

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

Whereas the undersigned being the authorized oMficer of the Shubham Housing Development Finance Company

|__{person = incorparated registered
4 | Corporate |dentity Mumber | Limited
| | Liabdity Identity Mumber of Corporete
Parsan

5. | Aderess of the registered office sad
principal affice (il any) of compomale
PETSEN

4. | Liquidation commencamant dae ol
COpArAlE DErson

I7.| Name, Address, Emall Address
Talephona Mumbar and Tha
Registmalion Mumbar of Tha
Liguidedgr

U74908DL2025FTCA4 2450

Fliat Mo 1522, 15°Floor, 5, Devika Tower, Nehr Place
Zouth Dathi. New Deshi-110018, India.

3000 2026

HName ; Sanfeey Kumar

Address : 211, Ird Floor, Abowa Ashadeap Coflections
Dalta Mandr Road, Near Dange Ghawk, Thergaan,
Pune, Maharashira-411033

Email Address ; liquidatameslen@gmail com
Mobile Mo, : =51 G6RS032ET5

Reg. No.: IBBHIPA-Q02P-HNO1 2022021 -2022 13696
Al |26.04,2026

[ Motica s nereby given that the NEWFER INDIA PRIVATE LIMITED has commenced wiluntary liquidatian
fan 30,03 2026.
iT?'lF.- stakenoiders of NEWFER INDIA PRIVATE LIMITED &re neraby cafed umon 1o submil 8 progf
al thair daimes, an or befons 28 042026 to e igudalor 82 the address mentianed against ilem T
The financial creditors sball submd Feir ;‘lr-zl,‘:-*.ljl Glaims by elesinane means anly, All alber 5 keholders
|may submit the proof of claims in parson, by post or by alecironic means. The proof of caim ta be
fsubmitied in the prescribed foem which can ke downloaced from fofawing ok Ritps: kol go ind
|hameldownioads 4
b Submission of Talse or misteading proofs of claim shall atiract penalbes

Last data for sushmission of claims

gted: : 0304 HI26
g Puna Liquidalar tar KEWFER INDLS PRIVATE LIM -EEIA

Reqg. Mo, : [BBIIPA-BO2IP-HO120272021-2022

AN /
Form No. URC-2 /
Advertisament giving notice about registration under Part | of Chapter
XXI of the Act

[Pursuant to section 374(b) of the companies Act, 2013 and rule 4{1) of
the companies (Authorised to Register) Rules, 2014)

1. Noticeis hareby given that in pursuance of sub-section (2) of section 366 of the
Companies Act, 2013, an application has been made to the Repistrar at
Repestrar of Companies, Delhi & Haryana, that TEN 11 HOSPITAITY LLP, a
Limited Liahility Partnership may be registered under Part | of Chapter XX of
the Companies Act 2013, as a company limited by shares, with the name TEN
11 HOSPITALITY PRIVATE LIMITED.

2. The principal objects of the company are as follows: To carry on, directly or
indirectly in India or abroad the business to acquire, construct, establish, awn,
operate, manage, run, and carry on the business of hotels, motels, holiday
camps, guest houses, restaurants, rest rooms, resorts, canteens, kitchens, food
courts, microbreweries, shops, stores, mobile food counters, eating houses,
cafeterias, lounges, dine-in facilities, bars, beer houses, refrashment rooms, and
lodging facilities.

3. A copy of the draft memorandum and articles of association of the proposed
company may be mspected at the office at InnovB Okhia, 3rd Floor, 211, Okhla
Industrial Estate, Phase [, Mew Delhi, India- 110020.

4, Notice is hereby given that any person objecting to this application may
communicate their objection in writing to the Registrar at 4th Floor, IFCI
Tower, 61, Nehru Place, New Dethi - 110018 within twenty-one days from
the date of publication of this notice, with a copy to the company at ils
registered office.

Mame[s} of Applicant
TEN 11 HOSPITAITY LLP

Mame of the NPA Account Date of Notice Uis.13{2)/ NPA Date | Amount Outstanding Limited (hereinafier called Shubham) under the Securitisation and Reconstruction of Financial Assets and |
(1) M Gupta Traders, Through its prop. Akhil Gupta Having Address | 06.10.2025/29.08.2025 Rs. 80,84.364.07)- Enforcemant of Security Interesl Acl, 2002 and in exercise of powers conferred under Section 13(12) read wilh rule 3 ' Dated ; 3-4-2026
At A-58, Ground Floor Rameshwar Nagar, Azadpur, Near Block-A, Delhi- Date o Fo o {Rupees Eighty Lakh ol the Security Interest (Enlorcement) Rules, 2002 fssued demand notice calling upon borrowers lo repay the amount |
110009 {*Borrowar’), (2) Akhil Gupta, Slo Rajesh Gupta, C-17, First Floor e Eighty-Four Thausand within 60 days from the date of receipt of the said notice. Sale Motice
Model Town-3 .Dr ﬂr-.'lul-:hergee Magar, Nnrrh-'-‘fem.. Mear Park, Delhi- Fmdu-'-'-l E e Three Hundred Sir_l}'- The borrowers hawving failed to repay the amount, nobice is hereby given to the borrowers and the peblic in general that the Kaliber Associates Private Limited (In Liguidation)
110008, Also, A A-68, Ground Fioor Rameshwar Nagar, Azadpur, Near | ————smm e Pourand Seven Paise || yndersigned has taken possession of the property described herein below in exercise of pawers confermed on him under CIN: U74140DL2003PTCT18931
Biock-A. Delhi-110002 (*Co-Borrower”), (3) Shashi Gupta, Wio Rajesh ropine Querdrafl (00D} | Only) a5 on 05.09.2025 | | oo 430 of the said Act read with rule 8 of the Securlty Interest Enforcement) Fules, 2002 Sy SRR W, e LApel Hagarl, Bow Dekie KAy
Gupta, C-17, Firs! Floor Model Town-3, Dr. Mukherjee Nagar, North-Wes! Loan Facility NAdis o ; T S iy ) A et 111h E-Auction: Sale of sel of assels colleclively 4 per Regulation 32(c) of
Near Park, Delhi- 110009, The borrawers in particular and the public in general is hereby cautioned not to deal with the property and any dealing with the IBBI {Liguidation Process), Regulations, 2016
Description of the mortgaged property : All The Pieces and Parcels of Enfire First Floor of Property Beanng No. 17, in Block G, property | | 8 Broperty will be subject to the charge of Shubham Housing Davelopment Finance Company Limited for an amount i PH[::;:g[;ﬂ:uﬂlts;;:'ﬂ:mﬁ:;h::;:;ﬁ;E g
Known as C-17, Buill on land measuring 243,86 sq. yrds. Situated at Madel Town_ in the area of Vilage Malikpur Chhaoni, Delki-110008, with detailed below and interest thereon " Lagt dale of filing the Eligibility Documents on Auction Platiorm;
common enfrances, passage and Staircase. Bounded Area: Eagt Garden, West: Road. North: Property Mo.C-18. South: Property No.C-16. The borrower's attention is inviled to provisions of sub section (B) of section 13 of the Act, in respect of time available, Alth April, 2026 10l 06:00 PM.
Ownad by Mrs. Shashi Gupta, to redeem the secured assels. Delails are as below: o3 Lazl Date of EMD Submizsion: 308 April 2026 161 06:00 PM, e
Date - 03.04.2026 Place: DELHI FOR YES BAMK LIMITED, AUTHORISED OFFICER - adie ol st of assets which s Deing proposed o be-sold I:DIIEI:E_II-'EI!.' A5 Pl IE_[.I:JIE[r:ln S () af the
8. Loan No./Borrower(s) Name Demand Notice Sacured Assat Affixation Inseivency and Bankruptcy Boand ol India (Linuidation Process) Regulation, 2016 in the mather of
No. ' Date & Amount Date Mis Kaliber Associates Private Limiled fin Liguidation] farming part of Liquidation Estate formed by
T [Loonti T5.01-2025 | Fouse bl up over Krasa o, 63, Siued & Vlage st bk oo S g
TATA CAPITAL LIMITED 0DMV2410000005091320, & | Budeda Pargana Kotana, Tehsll and Distict. Baghpat. | 3p.03-2026|| | Alliance Private Limited thraugh the 1881 Designated E-Auction platfarm
‘ ' SUSHIL KUMAR, T 25,48,733 /- Uttar  Pradesh 250611, Area- £14 Sn.Yds. hitps://ibbi_baznknet.com s auction-ibkihome
TATA Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao MUKESH " | Boundaries: East - House of Madan, West - House of Aszels Reserve Price |EMD Amounl [Incremental Value
Kadam Marg, Lower Parel, Mumbai-400013. Mohit, North - Rasta 12ft Wide, South - House of A 52t of asséts (Shart-term Loan & ¢ 40,22,250.00 | € 4,02,225.00|%50.000.00
e Aadvancas) for sale in e-auction Collactivaly
[DEMAND NOTICE Rajendra
’ ; n Impeorland K ode:
Under Section 13 {2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 5 | Loan No. 15-01-2026 | Property Falling Under Khasra No.43, situated al Mouja 3. E-Aucfion will b conducted on “AS KSWHERETS, AS1S WHAT IS, WHATEVER THERE S AND
(“Act”) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 (“Rules™). OMBD2406000005086013, & Sonakpur South, Tehsd & District Moradabad, Uttar | ag p3-2026 WITHOUT RECDURSE BASIS” as such sale i withaut any kind of warranties and indemnitieas
This is toinform that Tata Capital Ltd.(TCL) is a non-tanking finance company and incorporated under the provisions of the Companias fct, MOHD RIZWAN, 7 6,76,370 /- | Pradesh - 244001 | Area- 3864 Sq.Mirs, Boundaries: trough appraved service providers at IBBA E-Auction Porfal by BAANKNET a
1956 and having its registered office at Peninsula Business Park, Tower &, 11th Floor, Ganpatrao Kadam Marg, Lower Parel, Mumbai- NOOR FATMA ' East - House of Lala Ram Singh, West - Property of . hittps./fTbai baanknet Grm-mlu:1mrl-lhrmi'nrl]ﬂ or hitps: iww. sblrayin g e
400013 and a branch office amongst other places at New Delhi {Branch’). That vide Orders dated 24,11 2023, the National Company Law Saller Morth - 9 Ft Wide Road, South - 10Ft Wide Road o e I"W.II"N':'F e I:I:I._nkrl.-ut-:y El!m'j of India {Liquidation Process) .ﬂggum.,r:!r_us, <15,
Tribunad {NCLT) Mumibai has duly sanctioned the Scheme of Arrangement between Tata Capital Financlal Services Limited (“TCFSL") and - : wehed il MO AT Bale! £ 1RAL RS MOsL Ubstirg Tty i el ok
Tata Cleantech Capital Limited ("TCCL") &5 transferors-and Tata Capital Limited ("TCLT) as transferee under the provisions of Sections 230 4 | Loan No. 15-01-2026 | House Buill on Part of Khasra No. 165 Stuated at ﬁﬁhn"l iLlli:ul|::l|::ﬂn:lt PTG I g W Ay R Vel e Tk e bty e
10232 read with Section 66 and other appicable provisions of the Companies Act, 2013 "said Scheme). In terms thereof, TCFSL and TCCL DSAH2401000005076633, " Baliyakhedi, Pargana Haraura Tehsil & Distt. Saharanpur, | 30.03.2026 i T
L;g;:fﬁlgﬂﬂigﬁt::l'::Iléﬂr:gi'f::!jl‘igz L{I:IFLEIJELILE:E:E E:ﬁ;;:r?zﬁé::;acgl}é:;:nﬁﬂ%;ﬁﬂ;ﬁhﬂiﬁTI:’I.“Irl 3'5;1*5:";5?;3:;:?%‘2 Hul;[m‘-s'r \ 7 5,66,660 /- | Uthar Pradesh - 2470017, Area- 106.64 oq.Mirs, 1. Allapplicants ans mandatority requested bo raler o the terms and conditions on the portal of IBBI
1 i e R e el 5 ! v ; o ; JAGARDSHA ing: - ide - from the official sfe of ondne E-Aucti 2IViG der, prioe o fhe submission of EMD and
gaid-Order and the Scheme, all the facility documents axecubed by TCFSL and all qutstanding in respect thenaof stood tranziemed {o o8 g"umj::ﬂ“"' }::&5_1 12H w'{:t Road, West TUEE u:: :L,:;rﬁahi,:,;ﬁa;;;:: P T e "
Appécant Company and thus the TCL is entitied to claim the same from the [Bormowers/Co-Borrowers| in terms thereof am Kumar, Norih - House of Rakesh, South - House 0 2. The interested: appécants may fefer fo-the complete 11t E-Auctan procass document
A Nolice is thEt‘l}' given that the following obligorsfegal represent.a‘n'.resﬂeg?l hE|[r5 [EIEHHEIWEE}E(J?:'DSH%NERE-} have defauited in Teluram confaining terms and conditions of the 111h E-Auction availadle on the e-auchon platierm L.,
the repayment of principal, along with merest and athar charges, obianed from Tala Capital Limited (TCL), The below mentioned Loan g . " 1 : J hittps:/ baanined. comy ar htps:/waww.ebkray in
Accounis have bean classified as Non-Parforming Assats, as par RBI guidelines pursuant to [he default in repaying TCL's dues. TCL. theough 4 | Loan No. 15-01-2026 | House Situated al hiuhallaHFars,dhaq. Eule.nl:lslzl.:ﬂ'[r. Uttar The intemding bidoers are required 1o deposit Eamest Money Depos (EMD) amount on
its Authorised Officer, in pursuance o the provisions of the Securitisation and Reconstruction of Financial Assets and Enforcemeant of 0B3SR2310000005070750, & Pragesh - 203001, Area- 60 Eq.‘:’d:b. Boundaries: Ez5l - | 30.03.2026 BAANKHET through Wallet
Security Interest Act, 2002 (The ACT) has issued below mentioned Statutory Demand Notices ender Section 13(2) of the Act calling upon MURADI, T 6,96,508 /- | Plot ot Yasmin, Wast - Plot of Dsgar, North - Plot of 3. The prospective bidders shall submil the docurnents at the E-auction portal in the farmal
he Barrowers b dischangs the said outstanding amount, alang with fulure mierssts and costs, within 80 days of the notices, falling which the BATULAN, Shamim, South - Rasta 15 Ft Wide prescribidin the T1th E-Auchan Process Docurnant on of befdre 30th Apeil 2026. The bd form
TCL shall exercise all or any of the rights detalled under Section 13(4) of the Act incheding enforcement of the securlly nerest created by the SHAKEELA ;‘-"'Jf‘-'sl h'-':l-‘l l;'gillﬂd 1E""]E %_Eﬂl'illrllﬂﬁi af complate E;‘*;’-‘"“ process, can ba downioaded
¥ L, i e : 1 tn fittpsvibbi st comfaaust ‘homs,
UORSE A [ou i e IO cheEFI0 s dnsi g mlw'. ; R Loan No. 15-01-2026 | Property Situated at Mohalia Peepal Nagar Mauza Rehna 4, I:.:mlfmﬁn rﬁﬂlgﬁ FHIEIJIIF.EJ ::IE'II:!r nFnP.rﬁnrl'-lﬂr xar:nr;?:i t;ﬁ :-rra?us af @ successful bidder The
Sr. Loan Name of Obligor{sjiLegal Outstanding Amount DAFRZ2309000005068248, & Mausuma Tehsil -and Distt Frozabad, Uttar Pradesh - 20-03-2026 Liquidane, in consuitation with the Stakehalders' Gonsultation Committee (SCC), retans the
No.| Account Mo Heir(spLegal Representativels) as per Demand Natical VIPIN KUMAR, 7566330 /- | 283203, Area- 1104 Sq.Ft, Boundaries: East - Plot of sale autharity to declare the successhul bidder. The decissan af te Ligusdator and the SCC shall
1, | TCELAD35 | 1. Mis. SuperWine Shop Through its Partner, 2704 QU Block. Saraswali Vinar, Pitampura, | D8te of Demand Natice BASUDHA DEVI o Hukam Singh, West - Plot of Mulla Devi, North - Gali 12 be finad and binding ar all biddess. . . I
900001105 | North West Delhi, Defhi - 110034. Also at :Unit Mo.A-1606 16th floor Lakeshore greens | Rs. 39,44 004/ & Rt South - Plot of Kishan 5. Subsgquent lo announcement of Success1ul bidder in consitation with SCC, he Liuidatoe will
: el : _ 1 o0l F Rlsha issue 3 Letter af Intent (LOY) i e Sueeessful Bidder and will seek payment ol batance
LELE Project na. 11 A wing casa Cielo Lakeshore greens Taloja Bypass Road Domvill Thane - 13.01.2026 cansiseration (invidwof detaied termes and conditicns merdicasd under E-Suction Docurmént)
421203 2. Mr. Inderjeet Bhatia, Sio. Mr. Kundan Lal Bhatla 2704 QU Bicck, Saraswali § | Loan No. 15-01-2026 | EWS Unil No. 021, Ground Floor, Tower-EWS, Summer Default in deposit of the balance amount by the successiul biddar within tha time limit 2
Vihar, Pitarnpura; North West Dethi, Dalhi - 110034, Mob.: 9871517777 Also at ; Unit No.A- NPA Date OFBD2308000005068287, & Palms, Sector-86, Village Baselwa, Tehsil & [ustrict | ag.p3-2026 mentioned would entail {orfaituee of the entira amount depasited (EMD + Any Other Amount
1606 16th floor Lakeshore greens Project no.11 A wing casa Cielo Lakeshore greens Taloja 112006 JITENDER KUMAR ARORA, | 7 7 54 253 /. | Faridabad, Haryana- 121002, Area- 200 Sq.F paid by the Successful Bidder)
Bypass Road Domyil Thane - 421203 2. Mrs. Sunita Bhatia, Wio, Mr. Inderjeet Bhatia 2704 P VIBHA JAIN, B, Wiz clantied that this imvitationis purporbad to invite plngpe-nl:i'.'e bifders and dpes nof create any
QU Bluck, Saraswal Vinar, Pitampura, Morth West Defhi, Dethi - 110034 Also at : Unit No.A- RINKY ARDRA il e S niubot o el Ui bl
: : q : : : i EIVES | et 10 3 : Iy ' ben
éﬁnﬁ 1EE~ E?&fﬂ“ﬂ? giﬁ?fgg]eglm ; -1}'-'nrghc:saSﬂlllelln“dlzamelzl:gehag;_eeggﬁg!;ﬁ 7 | Loan No. 15-01-2026 | Property Stuated at Khata No. 147, Khasra No. 19211, any tenms and condions of the E-Suction, or tisqualily any interested party. potential nvestor,
Eir;;:qﬂsa;z“at.uimmr Pi?:;pu-?:mrlh'u;-'eﬂn;ﬁﬂ Delhfﬁl;]’m EE.E at- uﬂ.:i-u A 1606 05AHZ205000005047854 & & Wake Mouja Kakrala Pargana, Tehsil & Distt. Saharanpur. | 3p.03-2026 ar hl:Jqueu. wilhout asssgning any reason whatsoewer and withoul incurring any liabdity of-any
12 ¥ g . il 5 ndlLing,
16ith flaar Lakeshore greans, Project no. 11 Awing casa Cielo Lakeshore greens Taloja Bypass ﬁ:gﬁ?&;ﬁ]ﬁﬂﬁﬂd?ﬁﬁd, T4,97,355 /- | Uttar Pradesh 247001, Area- _ 408 Sg.¥ds, 7. Thaintsnding bidders. peia bo submitiing their bid, sheuld ek theic indapandantingulries/dse
Road Domy Thane - 421203 4, Mr. Vadant Bhatia, Sio. Mr. Inderjeet Bhatia 2704 QU - 4 Boundaries: East - Land of Vendar, West - Flot of Desh difigence atfheir own expansas and satisty themselves.
Block, Saraswali Vinar, Pitampura, North West Delhi, Dethi - 110034 Also at Unit NoA- PRATIBHA ¥ 9,62,492 /- | Ral, North - Plot of Bhaemsen, South - Rasta 9 Ft Wide B In case of any tachnical pich or systam issue from the wabsite of EARNKNET, the Liquidatar
1606 16th floor Lakgf.shﬂre areens, Propect no. 11 Awing casa Cielo Lakashora greans Taloja q Loan Mo. 15-01-2026 | Property Mo, T-187, Part of Khasra No. 21/6, Third Floor ;2?;:,:‘;;1?":-7:2 [:Hj&rﬂﬂﬂh e DI shall b solety respansinl for ensising Mer abiy 1o
SRS IRl ML 1 e SR OMHVZ112000005042352, & (With Roof Rights), Village Matiala. Deihi State Delhi | 9p.p3-2028 Howewer, in case of any query o assisiance the interested duyer should approach the Squidator
Deetails of Secured Assets: Unit no. A-1606, Wing-A, on 16th ficor, area measuring 738 sq, fest (Net Area), akong with one car parking space DARSHAN SINGH NEGI, ¥10,06,288 /- | Colony, T- Biock Extension, Ustam Nagar, New Delhi - 4B hours before the scheduled auctan subject to further 18rms and conditlons of the auction
n the ¢, project known as Lakeshore Greens, project no, 11, in the building Casa Cielo, situsted at, Dombivii (E), Thane- 421201 YASODA DEVI s 110059, Area- 50 Sq.Y¥ds dourment. ; ge @ _
! ; 8. The E-Auchon service provides will conduct he suction on e scheduled dale & tme
2. | TS5Z2689 | 1. Satvinder Singh ChawlaH. No. 91, Pocket-C -9, Sector- 8, Rohini, Mew Delhi- 110085, | Rs. 2,6570,799/- & g | Loan No. 15-01-2026 | Flal Bearing No. F- 196 /5-1, Second Flogr {Front Side (It filsbi. baznkel comsaut on-Tbihoma. |
Mt : 9891111998 2. Harvinder Singh Chawla H. No. 91, Pocket- € -9, Sector— B, Rohini 09.02.2026 05HD2110000005039731, " Partion) With Roof Rights, Dilshad Exin. No. 1, known as | 30.03.2026 . Thr d:dt::-d & time of E-F-_JJ_l:Ellun shall be on 0dth May, 2026 from 03:00 PM. to D5:00 B (with
Mew Dalhi - 110085 3, Legal hairs of Late Jaswant Kaur Chawla, H. Mo, 91, Pockal-C -9, beks . i i : Lnfimited exignsions 0 3 A5n. 4ach)
Eﬂ;g[ - é, Rohini Hﬂfﬁ]ﬂ'hi « 710085 4. Ws. CMS Trading Shop No. 2, Ground Floor IR niwe UMAR DARAY, 718,711,775 /- Dilshad Colony, II"I'"‘?QE Jhilmil Tahirpur Category MIG 1. Far any Technica assistance please call on PSE Aliance Private Limiged HELP DESK Confaci
Wi , M |I:lh3'F'|l Kaccl E-. N 'Ehelhl' : 11":qu5 g ; 07-02-2026 MEHRUN NISHA llaga Shahdara, Defhi - 110095, Area- 630 0.0 Mo +81-8291 220220 Email; - support. ebkrayapshalliance.com or g-mail a
o, e Loan N 15-01-2026 | Property Bearing A House at Part of Plot No.04 Ward No cap. lessberapl@gmall com or comtact Ms. ksha Arora (Team Member of Liquidator) at Mab;
Detalls of Secured Assets: H. Mo, 31, Pockel - C -8, Secior— 8, Rohénl, Mewy Delhi- 110085 More Particufarly Described In Relingeshment 10 E-:la:TE:i]EHDHWEDEHTT ar MatfiLirs B pairs q N' Tehsil & +891 8130245927, S
Deed Dated 05.07.2017 In Favour Of Satvinder Singh Chawta And Jaswant Kaur Chawla STERERA | & ﬂistﬂ;”ﬁﬂmmm“fi n;”grﬂ;desﬂh'-””;m& i‘é‘rﬂﬂﬂa Eqﬁj g | 30082026 1P Moban L s
: - : o . : o ' % 6,96,023 /- Lfa, - 2d il = 5l quidatar
'n'.'nh.a-.na-:wb:-ﬂnsuruefﬁ;cmssem:eaﬂheahuwrrm:med Damand Nolicas, Wi are herety affecting sarice of the sald HDIIEE:'\'H&?I:?IE POOJA RANI SqMirs, Boundaries: East - Door House & Road 108t Registered Address with 1BBI: i The matter of M/s Ealiber Atsociates Private Limiled
public notica. The aforesaid Borrowars are heraby called upon under Section 13(2) of the Act to discharge the above-mantioned liabilities Wide. West - Plot No.05. Nerth - Part of Plat No.0d A-7/37. Upper Ground Floor, Sectar-16. Reg. No. IBBIIPA-O02/1P-RODDDE/ 201 6-17/1 0006
within 60 days of this Notice failng which the TCL will be exercising all or any of the rights under Section 13(4) of the Act. Partinently, the c “_'I Part of Plot N -'Elil. B Fiahwni, Dethi- 110068 Project specific Address of Liquidator:
Barrowers are also put 1o notice that a5 per the Llerms of Section 13013) of the Act, they shall nol ransfer by sale, lease or otherwise the e PP OV IR NN Reg. Email 1D with IBBL: C/o Sumedha Management Solulions Pvl. Lid,
afpresad soourad sssals, Place : GURUGRAM Authorised Oificer mil_ i eumednamanagement. cam S22, 4th Foor, Ansal Chamber-11,
- 3 X Date ; 02.04.2026 Shubham Housing Devel ot Fi C Limited Drate: 03,04, 2026 Bhikaji Cama Placa, New Delhi — 110068
Date: 30-03-2026 Place: Delhi Sdi- Authorised Officer, For Tata Capital Ltd. ale : U, ba. ubham Housing Uevelopment Finance Lompany Lim Place: Mew Delhi Email: cirp kaiberapi@omail.com, Phone: +51-7042773564
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